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work .... as stal·ted in January. 1964. 
The detail. of the proJect are giv~n 
in ·the statement laid on the Table Of 
tile House. [PlGeed in Library. 
S •• No. LT-6188/661. 
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12.25 hrs. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCF 

EXPl.oSION IN SEED Ou. EXTRACTYO~ 
PLANT AT AMHAVAn. 

SIIri S. M. Banerjee (Kallp~I'): 
I call the attention ot thp Minister ot 
Works, Housing and Urban Develop-
ment to the following matter of ur(ent 
public importance and I request that 
h{'> may make a statement thereon:-

The explosion in Seed Oil Ex-
traction Plant at Amravati 
resulting in the death of about 
38 persons and injuries to· 
many others. 
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[Shri S. M. Banerjee] 
Now the nllUnber of deaths is more; 
it is 41. 

The Deputy Minister in the Ministry 
of Works, Dousing and Urban Deve-
lopment (Shri Bhapati): I am deeply 
distressed at the loss of lives Dnd 
injury to persons as a result of the 
explosion in the morning of the 26th 
April. 1966, in the Cotton Seed Oil 
Factory of Lakshmi Oil mill Industry 
at Amravati. According to the infor-
mation obtained frOm the Districl 
Magistrate, Amravati, the explosion 
occurred in the extractors of the 
solvent extraction plant of the miUs. 
The whole plant including the extrac-
tors, where the explosion occurred, 
come under the jurisdiction of the 
State Factories Department of Maha-
rashtra Government. Only the under-
ground sOJvent storage tanks 0/ the 
plant come under the purview oj tl:. 
Explosives Department oj my Minis-
tTY and aTe licensed under the Pet.-
Toleum Rules. In far as the storage 
tanks are concerned for which licences 
have been issued, safety rules for 
the prevention of accidents were 
already prescribed by the Explosives 
Department for observance by the 
Factory aulhorities. As confirmed by 
the District Magistrate, Amravati, no 
damage has been caused to the ... 
undeTground soJvent storage tank •. 
It is likely that the explosion might 
have been due to some leakage in 
the solvent extraction plant in the 
Mill. The State Government autho-
rities are already on the !IIlo! inves· 
ligating int~ the causes of the explosion 
and an Inspector from the Explosives 
Department has also gone to Amravati 
and his Report is awaited. The State 
Minister for Labour has also appoin-
ted a One Man Commission for Roing 
into the causes of explo&ion. 

The fire t hat flared up was very 
devastating and the flames became 
uncontrolabl e fed as they were by 
tru; oil and cotton seeds. Only par-
tially the fire could be brought under 
control at about 1: 30 P.M. on the 
• am~ day (26th April). The damage 

Amratlati (C.A.) 

was very heaVy and surrounding 8l'ea 
of 150 yards was also affected. Five 
persons were killed inside the factory 
premises, 56 persons were admitted 
in hospitals out Of Whom 34 expired 
and two more dead bodies were also 
found later on. Thus the total num-
ber of deaths is 41 as per information 
giVen by the District Magistrate of 
Arnravati yesterday evening. The 
condition of some of the remaining 
persons in the hospitals is very serious. 

A sum of Rs. 200.00 per family of 
the workers as well as to the outsiders 
has been sanctioned by the State 
Government by way of relief to the 
members of the deceased's families. 
In addition, the Chief Minister of the 
Maharashtra Government and thl> 
Commissioner, Nagpur, have pro-
mised furter reliels to the families 
of the victims of this unfortunate 
a"cident. 

Shri S. M. Banerjee: From the Pres. 
it appears that this accident took place 
besause some Of the safety rules pres-
cribed by the Chief Inspector Of l!lx-
plosives were not correctly followed. 
In view of the fact that so many 
workers have died, including those 
who were residing In that area-41 
more are about to die because of 
their precarious condition-I want 
to know whether the Chief ID8pcctor 
of Explosives or some representative 
of the Central Government who is 
connected with this Department, will 
also he associated with thl. inquiry 
which has been entrusted to a labour 
tribunal which does not consist of 
any k'Chnical man at aU; I want to 
know whether the inquiry will take 
place with the help of the Central 
Government also? 

Shri Bhagawatl: The responsibility 
of this Ministry is very limited. This 
Ministry issues licences for the storsge 
of this dangerous petroleum and the 
Department of Explosives have framed 
rules and prescribed safety rules, so 
that accidents may not happen. 'ntat 
has been done . 
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The Chief Inspector of Exp~osives 
and his Deputy will investigate inlo 
this matter. At present, the Inspec-
tor of Explosives has gone there and 
he has investigated into the accident, 
and we are awaiting his r<'POrt. 

As regards the conunlsSlon and 
the question as to who will be associa-
ted with that commission, it is a 
matter for the State Government. 
They have appointed an one<-man 
commission. So far as we are concerned. 
we shall do whatever is possible. and 
if hon. Members so desire, we can 
send somebody from here, and I 
personally can 10 there and look into 
these matters. But OUr responsibility 
i. limited. 

In the WlderlroWid solvent storalle 
tanks there has been damalle. From 
this it appears that there was nothing 
wrong in the observance of the safety 
ru'es, so far as the underground 
solvent storage tanks for which we 
are responsible and concerned. 
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Shri Bbacawati: This inquiry wDl be 
held by an one-man commission. So 
far as the plant where the accident 
has taken place is concerned, there 
Wall no explosion in the underground 
solvent storage tanks for which we 
are responsible. Even then, our 

Amravali (e.A'> 
Chief Inspector there at NBIIPur will 
go there and make investigations. I 
have already stated that if necessary 
we shall send somebody from here 
also, and personally I may also go 
there and see. 

Shri Dajl (Indore): The important 
point which arises is this. The fact 
that the underground storage tanks 
have not been damaged is not a fool-
proof reply. When such dangerous 
solvent storage tanks are allowed to 
be kept to store those dangerous 
solvents. the surrounding conditions 
are also laid down in the rules. Before 
this accident, may I know when the 
inspector from the Explosives Depart-
ment had gone and inspected that 
factory last? 

Shri BhacawaU: I have said that We 
are awaiting his report. 

Shri Dajl: I do not want the report. 
The han. Minister may give me the 
date when this factory was inspected 
last by the officer of the Explosives 
Department. 

,Shri BhaCaw.&I: I am not in a posi-
tion to say that just no ..... 

Shri Daji: That is the crucial point. 
That is the whole point. 

Mr. Speaker: The hon. Minister 
may ascertain it and make it known. 

Shri Bhapwatl: Yes, I shall ascer-
tain that. 

Shrl P. R, Chaiuavertl (Dhanbad): 
While admitting the fact that we 
grow wiser in the face at such traglo 
events in our lives, may I know whe-
ther Government have taken steps to 
see that, in the neillhbourhood or 
such dangerous place., where ex-
plosives and solvents are likely to 
cause damage, no huts are allowed to 
the built up lest the poor, landless 
and homeless people should be but-
chered? 

Shri Bhat'awat1: Rules are framed 
speciftcying the distance from one 
tank to the other and also from one 
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[Shri B1ragawati] 
tank to the filling sheds. As regards 
the huts, they are somewhere else .. , . 

Sbri P. R. Cbakraverti: Some mini-
mum distance should be there bet-
Ween the huts and these storage tanks. 

Sbri Bhagawat1: .... they are not 
connected with these underground 
solvent storage tanks. But what the 
han. Member has suggested is also 
"n important point and that should 
also be looked into. 
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Sbrl Bhapwatl: The Department of 
Explosives has inspectors, lI8IIistant 
inspectors, deputy chief inspectors 
and chief inspectors in different 
regions, and they go round and ina-
pect these plants and see whether 
the rules prescribed by them are 
followed. 

Over and above that, factory 
inspectors have also to see that the 
rules are observed. We shall always 
keep this in view. It Is true that we 
have to take steps to see that such 
accidents do not take place. 
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Amravati (C.A,> 

Mr. Speaker: He wanted to know 
whether in view of certain other 
accidents also, some conference had 
been convened, and if so, whether any 
recommendations had been made by 
it, and also whether they have been 
implemented. 

Sbri Prly. Gupta (Kotihar): The 
Industry Minister only can answer 
this, not the Works and Housing 
Deputy Minister. 
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The Minister of Industry (Shrl 
D. Sanjlvayya): Towards the and of 
last year, we had an all-India con-
ference on industrial safety which 
was inaugurated by our respected 
President of the Republic. I cannot at 
the moment say whht recommenda-
tions were made. But recommenda-
tions were made and I think the pre-
sent Labour Minister must be takinG 
action on them. 
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Sbri Bbagawati: This is a matter 
""ming within the purview of the 
State Government. 

The Minister of Works, HOIISiD&" aDd 
lJrban Development (Sbrl Mebr 
Clhand Kluuma): La'bour Minister. 

Tbe MInister of Labaar. Employ-
menl and RebabUitatiOD (Shrl 
..JacJlvan Ram): The Workman's Com-
pensation Act Is there. When the 
details of the accident came to my 
notice, I asked the Ministry to exa-
mine whether in such cases where 
there is danger of explosion or risk 
we cannot consider the possibility of 
heavily insuring the workers at the 
employer's cost. 

.n '""""' "" (tu;rr) : ;;r;r f~ 
.~<R'6.'IIT~m~(t~f 
iit'tlfl'~it l~<fl:"6.ij;f~it; 

ft;rit ~ ~ ~1I1r f~ ~ f~ 
miff ll1: ~ ~ tt\'iT t lIT ~ 
q, ~'l<: fOR ~T it ~ it; 1fT~ 

~~ <r~!{ ~ flf"l' if'ff.t lIT ~ if'ff.t 'Ifr 
~'iI'r.rff G'T ~ <1'1' ~T ~ '"' 'flIT lI'l'[ 
1IiFi[ll'r~f~ ~ ~~ 'iI'~Ill:~""" 
tI' ,," .. 1 ~ ~ >ITOI' 'lIT ';;l:T <n: ~~ ~.f.t 
·;t;r lI'lf l{ffl .m<ilf I 

Shrl Bbagawatl: All these matters 
""ill be looked into by the Comm\s-

Amravatl (C.A.) 
sio'1 appointed by the State Govern-
ment. 

Shrl R. Barua (Jorhat): Are there 
aoy rules for periodic inspection from 
the explosives side and also from the 
factory side? If so, were they 
observed in this particular case? 
Also, wi II the security aspect be look-
cd into during the inquiry? 

Shri Bbacawatl: 1 have already 
stated that there is periodic inspec-
tion by the explosives department, 
and also by the factory inspectors . 
What happened in this particular 
case is a matter for investigation. 
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8hrl Bhapwatl: The hon. Member 
will appreciate that these are mattera 
with which only the State Govern-
ment is concerned. 

Shrl P. C. Borooah (Sibasagar): 
May I know whether there is any 
provullon in any exilting law for 
payment of compensation to the non-
workers living in aod around such 
factory sites who sustain destruction 
of life or property; if nol, whether 
the Government will be pleased to 
consider this also while laking up 
the matter of safety in mines? 

Shri BhagawaU: The Chief Minister 
of Maharashtra has already announc-
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[Shri BhagawatiJ 
ed that he will give relief to all 
those who have Iiluffered in this inci-
dent. 

Shrl Prly. Gupta: In view of the 
fact that the hon. Deputy Minister 
has accepted in principle that the 
solvent tank which is undergrour.d 
is the property of the Central Gov-
ernment, though the pipes leading 
to the solvent tank may be on the 
surface, the rules under the Indian 
Explosives Act warrant that there 
should be fire-fighting arrangement 
either of the inert gas type or of the 
water trailor pump type to put oft 
the fire. We also know the jurisdic-
tion within which people should not 
be allowed to settle under the Indian 
Explosives Act. So, may I know 
whether the Government has gone 
into both these things to find out if 
there has been any violation of the 
rules and provisions under the Indian 
Explosives Act? 

Shrl Bhapwatl: Whether there has 
been any violation, whether there 
was any breach of the safety rules, 
all these things are being investigated 
into. It is premature to give any 
opinion on this subject. 

Shrl Priya Gupta: It is not a thing 
to be found out. They know the 
lay-out of the pump, the solvent tank 
and the factory. It is only under tbe 
rules of the Indian Explosives N-t 
that it is functionin,. I do not untler-
stand what there is to enquire into. 
It is not a new thing. Let me sub-
mit that before giving sanction for 
the installation of any explosives 
establishment under the Indian Ex-
plosives Act, this is a preliminary 
thing to be seen and satildlec!. and 
only then this sanction is to be elver,. 
May I know whether they have satis-
fled themselves about this before 
sanctioning it? 

Mr. Speaker: This is what he says. 
It is to be enquired into. 

Sbrl Dajl: The point is, whether 
before ouch pumps are allowed to be 

established, under the rules there is 
any prov,Slon to keep a fire-flgh!ing 
equipment or not. That is the pre-
cise question. 

Shri Bhagawatt: As regards the· 
first question, all these things Were· 
enquired into by the Chief InspectQr 
of Explosives and then he issued the 
licence. As for the fire brigade, I 
do not think that is a condition. 

Dr. Ranen Sen (Calcutta East): 
From the statement made by the 
Minister it is clear that there are 
two sets of inspections, one from the· 
Centre and another from the State. 
In view of the fact that such inci-
dents are taking place in the last·. 
few years toa often, may I know ir 
the Government have thought of hav-
ing an integrated system of inllPPc-
tion, so that all these accidents ancI 
explosions do not take place; if the-
Government has not done that, what 
prevented the Government tram tak-
ing such steps? 

Shri lIbB,aw8&1:· It is a sUlleltioD.. 

Mr. Spea .... r: That might be looked: 
into, whether there should be 811: 
integrated inspection. 

Dr. BaDen Sea: What about tbe-
tirst part of the question? 

Mr. Speaker: He says it is a sug-
gestion, It will be looked into. What 
should I do? 
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Shrlmatl Savltrl Nigam (Banda) 
What surprises us most is why the 
people living in the neighbouring 
area WE're allowed to construct their 
huts. Was it dane with the con-
nivance of the mill owners or the 
insp • .'ctors? I would like to know 
whE'ther the Government is going 10 
'fix responsibility on either of them 
and get compensation paid to the 
fnmilil's of those unfortunate people 
Who were residing there and who 
could not be covered by the Labour 
Ministry. 

Shrl Bhagawp,t1: I wanl to make it 
'C) ear that we have no connection, no 
responsibility, for the erection of 
the huls. It is a subject which the 
'Stale Government deals, and they 
allow this faclory 10 be built there. 
We only came in for issuing the 
licence for this underground solvent 
tank when we are satisfied that the 
'Conditicrns for licence are fulfilled 
and the petroleum rules are observed. 

Shrlmatl Savltrl Nlram: What qUE'S-
tion I put and what answer! 

Shri Priya Gupta: He has said a 
wrong thing. Why is he avoiding? 
It is a question of underground or 
'Overground. 

Shri P. K. Deo (Kalahandi): The 
Chief Inspector of Eloplosives stays 
at Nagpur and these explosions took 
place under the very nose of the 
Chief Inspector, and today, after the 
third day, no report has been avail-
able to ascertain the actual cause of 
the explosion. May I know if the 
Goyernment is going into the que:;-
tion as to who is respOlosible for this 
explosion, and of providing deterrent 
punishment sa that there is no 
recurrence of such a kind of mishap'? 

Shrl Bhagawatl: The question of 
punishment will rise only when the 
commission gives its report, and in 
the Maharashtra Assembly the 
Minister has said that the report is 
to be given within three months. 

Shrl P. K. BeD: r am referring to 
the preliminary report of the Chief 

Amravati (C.A.) 
Inspector of Explosives who stays at 
Nagpur so close 10 Amravati. 
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Shrl D. C. Sharma (Gurda'pur): 
The science of explosives is fast 
growing. Is it not a fact that the 
knowledge of the Chief I'nspeclor of 
Explosives and all those ~l!er80ns 
working in that department rout ,of 
date, and therefore all such explo-
sions and other untoward events are 
happening? May I know what the 
Government is going to do so that 
these persons come to know the 
science of explosives up to date? 

Shrl Bharawatl: It is a lin insinua-
tion. These officials have requisite 
qualifications and experience. 

,,1 '(\'If ~ qm ( 'IIT"T1f1l~ ) 
ft ;;rt''fiIT ~i:lT ~ f~ I!IIT ~ WTor~ .. it 
~ it;omr ~ f flI; ¥ ~1!lrT 
it~fmf1fl'f~~ ""f~;f.t;r;mr 
'lfi'l'l'fo it; !llm'f ~ ? 

Shrl Bharawatt: That figure I do 
not have. 
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Shrl Bbqawatl: loB I have already 
stated, we are not competent to say 
anything about compensation. It is 
far the State Government to do it. 

12.50 hrs. 

RE. EXPLOSIONS IN RAILWAY-
TRAINS AT LUMDING AND DIPHU 

-contd. 

Mr. Speaker: Shri Hem Barua 
wanted to seek a clarification. I can-
not call Dr. Singhvi. He is not a 
signatory. 

Shrl Hem Barua (Gauhati): I just 
wanted to have a clarification from 
the hon. Minister regarding the state-
ment made by the hon. Minister of 
Railways yesterday. Although the 
self-styled Home Minister of the ao-
called Naga Federal Government has 
said in the Chinese and Pakistani 
fashion that the allegation that there 
is involvement of Naga hostiles in 
the series of incident. in Assam are 
"baseless and unfounded", may I 
know from our Home Minister one 
thing? Do not the papers recovered 
from this self-styled Home Minister 
of the Nags Federal Government as 
also from some of his valued com-
rades at Jorhat on the 7th March, 
1966 contain ·names of two persons 
Who are said to have successfully 
committed sabotage at Furkating on 
the 17th February, 1966 and, if so, 
may I know why, instead of arresting 
these persons whose names are avail-
able with Government and whosp 
arrests would have led to further 
clue to the unfortunate incidents at. 
Lumding and Diphu, the Govern-
ment are fighting shy to arrest them? 
Is it because of the fact that a cer-
tain member of the so-called Naga-
land peace mission has intervened 
and asked the Union Government 
not to insist on arresting these per-
sons, for, this might complicate the 
talks that our Government are at 
present having with the Naga under-
ground leaders at Delhi? In that 
context, may I know how long do 
the Government propose to give poli-
tical status to criminals? 

The Minister of Home Affairs (Shri 
Nanda): The answer is not going to· 
be as complicated as the queslion. 
was, because I can give the informa-
tion in very simple terms. There· 
were documents, with the persons. 
who were apprehended and who· 
were occupying that jeep, which have· 
been found to contain incriminalin& 
evidence: that is, some explosions. 
which occurred-at least one expio-
sion is traceable to certain persons; 
not the persons who were in that 
jeep but certain other persons .... 

Shri Hem Barua: 
persons: 1 know that. 

Certain other 

Shri Nanda: Efforts are being made-
to trace them and arrest them. 
(Interruption) . 

Mr. Speaker: Order, order. 

Shel Hem Barua: My submission is· 
this. These papers that were recover-
ed from the self-styled Home Minis-
ter of N agaland and some of his 
other comrades at Jorhat on the 7th 
MarCh. contained names of two per-
sons who are said to haVe succass-
fully committed that sabotage at 
Furketing on the 17th February. 1966. 
The Government of India has got 
photostat copies of the document 
with them, and my submission is this. 
Instead of arresting those people, 
those peole whose names are avail-
able with Government, the Govern-· 
ment have not so far decided to arrest 
those people. Why, I want to know. 

Shri Nuda: It is not a questicm of· 
decision; we are trying .to do that. 
We are trying to get at tilel!1. (Inter-
ruption). 

Shrl Hem Barua: Are you satisfied 
with the reply, Sir? 

Mr. Speaker: He has said that they 
are trying to arrest those persons. 

Shri Hem Barua: Their names are· 
available with Government from the· 
7th March, 1966. Today is 28th April. 
1966. 




